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Petitioner 

Mr. C.A.  P9riit 	 Advocate for the Petitioner () 

Versus 

Respondent 

Mr. N.. 	 Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. Y. 	imirr:rthy, Arnr, Merber. 

The Hon'ble Mr. r. R.K. 3cxena, Jux2icial Memhcr. 

JUDGME1T 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 
f/f so 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



Muljibhai fl., 
Fireman 'C', 
Western Railway, 
Viramoam, Ahrnedabad. App.1 icant. 

V/s. 

Union of India, 
Notice to be served through 
The General Manager, 
Western Railway, 
Churchgate, Bombay. 

Divisional Railway Manager, 
Western Railway, 
Pratannagar, Baroda. 

3r.Divisional Mechanical ngineer, 
Western Railway, 
Ahmedabad. 

Astt. Lcco Foreman, 
western Railway, 
Viramgam. 

JUDG M NT 

O.A.No. 333 OF 1991 

Respondents. 

Date: 29-6-94. 

Per: i-Ion'ble Dr. R.K. Saxena, Judicial Member, 

Heard Mr. G.A.Pandjt, learned counsel for the 

applicant and Mr. N.S. Shevde, learned counsel for the 

respondents. 

2. 	The applicant has come to this Tribunal for 

seeking the order of reversion dated 14-7-1988 whereby 

he was reverted from the post of Fireman 'C' to the 

post of Coal Boy, but because of the interim order 

passed by the Tribunal he continued as C1eanerf 

..... 3,'- 
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On the instructions of the Tribunal, the applicant had 

represented to the department to take into considera-

tion the fact that he failed in the examination of 

L4 
SSC -' that certificate procuced in the Department t 

The Lepartment rejdcted tne 

representation holding that the applicant Is still 

qualification equivalent to Standard VI. It is 
1A' 	 IN 

therefore, both these orders have been challenged. 

During the arguments, it has been pointed out by the 

learned counsel for the applicant that the applicant 

passed SSIC examination in 1993 and thus he holds the 
tk 

requisite qualification not only post of Cleaner but 
/'— 

also for the post of Fireman 'C' and the Driver. 

'A J 

Looking to these  view 	-spect. which has not been 

denied by the respondents, it appears proper that the 

respondents should consider this qualification of 

SSC examination coupled with the past experience of 

the applicant as Fireman 'CO. it is also pointed out 
PL 

that the applicant had also passed the departmental 

examination for the post of Fireman 'B'. We think that 

all these facts shall be taken into consideration by 

the departnent and the applicant shall be considered 

A 
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for regularisation and proper posting. The 

application is disposed of accordingly. 

1 
(Dr.R.K.Sxena) 
	

(K. Ramarnoor. 
!Emir (sr) 


